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RAILWAY PROTECTION FORCE 
BILL—contd

Mr. Deppty -Speaker. It may be 
made clear to hon Members that every 
hon Member has been allotted a speci­
fic seat here m the chamber For the 
correct recording of the vote, he will 
have to stick to that parti^ilar seat, 
otherwise, there might be mistakes I 
hope e\ ery hon Member is in his own 
seat

Before putting the question I might 
make it clear that there is a special 
method for recording the vote I will 
read it out and then if some of the hon 
Members want practical demonstra 
tion, I will ask the Secretary to demon­
strate

‘ A push button set containing a 
pilot light and three push buttons 
—a green button for Ayes’ a red 
button for ‘Noes and a black 
button for Abstain’ together with 
a push switch suspended by a wire 
has been provided at the seat of 
each member In the case of seats 
with desks the push button set 1* 
fixed on tht top of the desk aid

the push switch suspended inside 
the desk In the case of the seats 
without desks, the push button 
set is fixed on the railing o f the 
front seat ancT the push switch 
suspended in the receptacle"
Would the hon Members require 

any practical demonstration’
Some Hon. Members- Yes
Several Hon Members: No
Mr Deputy-Speaker There was a 

complaint last time that one hon 
Member could not have his vote 
recorded because he had a certain 
handicap and the Speaker had pro­
mised him the help of some official 
If there is any hon Member v. ho wants 
the help of an official, I might give 
that help in the first instance, because 
last time the other hon Member who 
wanted to assist him lost his own vote

The question is
That the Bill as amended be 

passed’
The Lok Sabha divided Aves 128, 

Noes 38
AYES

D iv is io n  N o  1] 116 08

Abdul Lateef Shr Oslar Shr K«isJ h j J Shr

A(.hor Shri l)enli Shr Morarn Ktdana Shri ( Vi

Ambalam, Shn Subbiah Dtihmukh S h n k  G kcshava Shri

Araimvwn, R S Dinr'h ''tnph Shri Ktan Shn Oaman Ah
Bahadur Singh, Shn Dube Shn Mulchand khan Shn Sadath All
B m i|i,D r  K Dublish Shri Khcdlar Dr (> H
Barupa], Shn P L Dwivedi Shn M 1 Khawaia Shn Jamal
Baiappa, Shri Gandhi Shn Fenve Knplam Shrimati Suchcta
Bhagtbat Sahu, Shn Haiarnavu Shn Knahna Chandra Shn
Shagal, Shri B K Htrvani Shn Antar Knahna Shri M K
Bhargava, Pandit Thakur Hatda Shti Subodh Knahnamachari Shn T  T
Bhatkar, Shri Hacanka s h n j N kurcel ShnB N
Bhogji Bhat, Shn Hcda, Shn 1 ahm Shri
Birbal Singh, Shn Jagjivan Ram Shri Mafida Ahmed Shnmatl
Birendra Singh) 1, Shri Jain, Shn A 1 Mam ShnN  B
Chantrwdi, Shn Jam Shn M C AtaUiah, Shri U S
Daaapp*, Shn Jaiude Shn Mandal, Shrl J
D 11, Shri K. K Jyotiaht Panda J P Mangadaa, Shri
Daa, Shn Shree Narayan JCale, Shnm an A •Jf'a &

A r alfar hri M D



Stom a. Pandit K. C  

Sharma, Shn R G
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Mehta, Shri J R

Miahra, Shri B. D  

MMm. Sferi Bibbuti 
Mhn,8tnR.R
Mohidcen, Shri Golim 
Manoka, Shri 

Wafer, ShnT T  
Nor, Shri C. K 

* Shn Ktmiknthnaa 
Nallakoya, Shri 
Nanda, Shn 
Naniappa, Shri 
Naraumhan, Shn 
NmIm tui, ’Shri 
Naakar, Shn P S 

•Nehru, Shri Jawvharlal 
Nek Ram, Shn 
Oaa, Shn 
Palamyandy, Shri 
Palchoudhun, Shnmati 11a 
Patel, Shrmiati Maniben 
Radha Raman, Shn 
Raghuoath Singh Shri 
Raiiah, Shri

Bharucha, Shri Nauthir 
ChakravartTy, Shrunari Rtnu 
Daoit, Shri S A 
Eliaa, Shn M 
Ghoaal, Shn 
Gopalan, Shn A K 
Gupta, Shn Sadhan 
Imam, Shn Mohamed 
Jadhar, Shri 
Kamlc, Shn B C 
K s , Shn Prabhat 
Khadilkar, Shn 
Kunhan, Shn
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Kami Shri D. S 
Rakbmaji. Shn 
Ramaknthnan, Shri P R 
Raman, ShnPattabhi 
Ramananda Tirtha, Swprni 
Ramatwami, Shri S V 
Ramaiwamy, Shn K S 
Ramaiwamy, Shn P 
Ram Knshan, Shn 
Rampure, Shri M 
Kanbar Singh, Ch 
Rane, Shn 
Rao, Shri E M 
Rao, Shn R J 
Ray, Shnmati Renuka 
Ro> Shn Bahwanath 
Rungsung Suita, SYrn 
Samantiinhar, Dr 
Sarhadi, Shri A S 
Selku, Shri 
Sen, Shn A k  
Sen, Shri P G 
Shah, Shnmab Jayaben 

"■■h inkaraiya, Shn

NOES
Mahagaonkar, Shri 
M ate Shn R C 
Matera, Shri
Menon, Shn Narayanankutty 
Mukerjec, Shn H N 
Nayar, Shn V P 
Pande, Shn Sarju 
Pamgrahi, Shn 
Parulekar, Shn 
Parvathi Knihnan, Shnmati 
Pttd, Shn P R.
Paul, Shri Bala Saheb

SuManaajappa, Shn
Siddiah, Shn
Stash, Shn H P
Smgh, Shn T  N
S ato , Stan Qvjen&ra ? n t t i
Smhatan Singh, Shn
5oj*v»nt, shn
Sultan, Shnmati Maimoona
Sumat Pnuad, Shn

Tewan, Shn Dwankanath 
fw an, Shn R S 
Tula Ram, Shn 
ryabn Shn 

Uikt, Shri 
Umrao Singh, Shn 
Upadhaya, Shn Shiva Datt 

Vedakuman, Kumari M 
Vyaa, ShriR C 
Vyai, Shn Radhelal 

V adrn , Shn 
Wodcyar Shn

Punnooie, Shn

Ra/yalaami, Shnmati 
Ram am, Shn 
Rao, Shri D V 
Reddy, Shri Nagi 

Shanna, Shn H C 
Singh, Shn Kamal 
Sugandhi, Shn 
Tangamam, Shn

Vqaya Raje, Shnmati 
Warrior, Shn

PatU, Shn Nana 
The m o tio n  was adopted

Mr. Deputy -8peaker: Now we might 
resume the discussion.

Shri M. L. Dwtvedl (Hamirpur): 
Some lights are not on, with the 
result that some Members have not 
been able to vote.

1b . Tfceputy ̂ vnktt: 11 m y sflt b* 
a correct reading, but it would not 
make any difference, because the com-

Yajmk, Shn.
plaint has come from this side only 
Therefore, I declare that the ayes have 
it

Shri Jalpal Singh (Ranchi W est- 
Reserved—Sch. Tribes). We can have 
a demonstration

Mr. Deputy-Speaker: If hon. Mem- 
fcen wwvt a demonstration, we might 
have it, but not just now. Let us wait 
for the next opportunity. I find there
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CMr Deputy-Speaker] 
are complaints that lights in certain 
seats did not burn and those hon 
Members have not been able to get 
their votes recorded They might give 
their names at the Table, but that 
would not make any difference 
so far as the result is con­
cerned It would be better if hon 
Member; who had no lights in their 
seats kindly give their numbers at 
the Table so that the mistakes could 
be checked and corrected for the 
future Hon Members might pass on 
chits to the Table

WEALTH TAX BILL—conld 
Mr. Deputy-Speaker. Yes Shn V 

Raju
Shri V, Raju As I was pointing 

out
Pandit Govind Malvia: If this

apparatus is to be used, it is best that 
it is checked from time to time 

Mr. Deputy-Speaker: We will have 
the cheeks occasionally or even daily, 
we will see that it is checked I am 
told that it is checked every morning 
Even then if there are mistakes we 
will have to see that it works pro­
perly

Mr. Khadilkar (Ahmednagar) 
Regarding this machine in a recent 
study on Indian Parliamentary Insti­
tutions, Morris Jones has pointed out 
the experience of Finland where,— 
he says—it has failed It has been mis­
used in the sense that by using match 
sticks, you can votfc for another man 
also That should be taken into con­
sideration

~ae Prime Minister and Minister of 
External Affairs (Shri Jawabarlal 
Nehru): Only three weeks ago, I
was in Finland I inspected this very 
machine I made enquiries and I was 
told that it was working satisfactorily 
They said that it was very satisfac­
tory There may be mistakes The 
hon Member has referred to this In 
this device, both the hands are 
employed It is a new one here In 
the other country, it is one There, 
it is possible to misuse it On the

other hand, we have both the hands 
employed It is not possible to mis­
use What may happen is, the wuing 
of one or two seats may be missing 
It is working all right, but some seats 
have lost contact That can be 
checked

Shri Bimal Ghose (Barrackpore) 
rose—

Mr. Deputy-Speaker: I cannot help 
any hon Member with any technical 
knowledge of that We have to wait 
and see that it is checked properly. 
The hon Member may continue 

Shri V. Raju As I was pointing 
out, we were dealing with the Expla­
nation to clause 6 It is said

“A company shall be deemed to 
be resident in India during the 
year ending on the valuation date 
if during that year the control 
and management of its affairs is 
situated wholly in India ”

The wording ‘wholly’ is subject to 
interpretation What do we mean by 
management being wholly situated in 
India’  In the case of a subsidiary of 
a foreign company, is its management 
wholly situated in India7 In the case 
of a partnership between an Indian 
company and an English company, is 
business carried on in this country 
and the management in relation to the 
Indian partnership subject to this tax? 
Would it b< wholly controlled from 
India’  Certainly not Therefore this 
Explanation completely negatives the 
main clause In computing the net 
wealth of an individual, the Explana­
tion completely negative* the clause 
itself This would mean that, slowly, 
in due course of time, some Indian 
concerns can, in trying to improve 
the conditions of production m the 
nation, sell existing national assets 
to foreign combines when the 
occasion arises and if necessary alter 
the composition and management of 
the concern This is an extreme case. 
I do not put it past our capitalists to 
even try and subvert or forego the 
payment of this half a per cent tax 
that they are to pay to the country 
by trying the method of partnership




